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BEFORE THE CENTRAL ADMINISTRATIVE TRI'%UNAL
BANGALORE BENGCH: - ¢+ BANGALORE

0.A.No.779/93 @\,5\—’* 2 _
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Between A\ s 22".‘: :
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R. Cheluvaraj W«ﬂ;@’@wmﬂnaiiéén

Vs,

{ Union of India : s+ s Respondent

REPLY STATEMENT OF RESPONDENT

Under Rule. 1@ of the Central Administrative

Tribunal (Procedure) Rules, the .respondent submit as

1 o ) ; follows:=

1, The applicant in the above application has
prayed this Hon'hlé Tribdunal to éirect the respondents
: to re?fix his salary iﬁ the opted scale according due
%~ , o é. protection salary drawn hylhim as per his last Pay
 Certificat and to pass such other orgers as deemed fit

in the circumstances éf the case,

5 2. The reSpondent respectfully subsmit thw? the

applicant is not entitled for any of the relief feri\\:”'

the follewine reasons and facts:-

; 3. Regarding para VI of the application:- The

¢ applicant was appointed By UPSC en deputation basis and
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not on reqular basis,

|

4. § Regarding para VII of the application:-The
applicant is well aware that the pay of the Officer from
State Gevt, on deputation to Central Goevernment is fixed
afteﬁ deducting DA, ADA & IR etc., frem the basic pay
draw&;by him in his parent Department, In this regarﬁ.
this Department's letter N@.A.19@11/151/79~NSY-I‘dated
26.4.%98@ refers (Apnexﬁrebl)'(andrAnnexure II) But the
same 1s still awaited at the basic pay of Rs, 850/-,

The applicant may ke directed to furnish the aforesaid
inferm%tien urgently to enable this Department to refix

his Pay.

A

5, E Regarding para IX (i) of the application--The

pay of the applicant can be fixed only as per norms laid
down by the Gevt.of India, Ministry" ef Finance after his
appointment as Youth Ce-erdinator in this Department on
deputatien basis from State Gevt of Karnataka, He cannot

e alleweé the pay protection as requesteé By him,

Regarding para IX(1i) of the application:- In

e,

6.
view of the position eXplained in para 4 above, it is
prayed that this Hen'sle Tribunal be pleased to dismiss

the appli%ation with cests,
7. All ether averments in the application, which
}
are not Spécifically traversed, admitted or denied herein
above are hereby denied,
: (I

Wherefore, it is prayed that this Hon'ble

Tribunal beipleased to dismiss the application in the

0003/"'



T
j
; -3 - |
intejrest of justice and equity. / ]
ii . .
New Delhi. - for Respondents.
" (iR 771)
AM G )
Dated. {GAUTAM GUBEA

WTT 91T (839 nyeEy
Mip. of Human Resource Dev
T 10 Da e
D/o Youth Affairs & Sy 115

1577/' 4\ ! ; 89 ai9a/Deputy Sccretary

Sr.

s

VEREZFICATION

A

I, Gautam Guha, Dy. Secretary to Govt.of India,
MiniS£ry of Human Resource Develepment, Department of
o ' Youth Affairs & Sport, New Delhi do hernby verify and
state that what is stated above is true and correct to

the best of my knowleége, information and are based on

records,
New De{flhi.

(¥am 70)
(GAUTAM GUEA)
eq afwa/Deputy Sccretary
qreg BAMEA E@ia duiay
Min. of Hurr‘nn Rvsoh ce Dev

Dated 4$/, '7/’ Jl (70 . for Respondents,
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NINISTRY 0OF HUMAN RESQOURCE DEVELOPMEN
DEPARTMENT OF YOUTH AFFAIRS & SPORTS

RN W
-

NEW OELHI, THE 28TH MARCH, 1994,
To - | ﬁiz’f

Shri M., S, Padmarajaiah,
"Priyakeayini®,
Advocates,

NO:40, Lakshmi Complex,
IIlrd Floor,

(Opp., V.V, Hospital),
K.R. Road, Fort,
BANGALORE : 560 002,

SUBJECT ¢ 0.A,N0:779/93 filed by Shri R, Cheluvaraj,
. Youth Co-ordinator, Nehru Yuva Kendra,
Chikmanglur v/s Union of India in Central
Administrative Tribunal, Bangalors Bench,
Bangalore - Regarding.

* % *
Sir,

I am directed to refer to your letter
dated 15,03,94 on the subject mentioned ahove and
to say that the Nehru Yuva Kendra Sangathan is an
autonomous hody under tha Ministry of Human Resource
Develogment, Department of Youth Affairs & Sports,
It is a registered socisty, registered under the
societies Reqistration Act, 1860,

i
i
3

Yours ffaithfully,

( SOMIT DASGURTA )
DEPUTY SECRETARY TO THE GOVT. OF INDIA,



. Y UCENTRAL ADMINISTRATIVE TRIBWNAL ©
@ . .. BANGALGRE BENCH .. - ..
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~ Second .Floor, - .. - - -
‘Commercial Complex, -

~ Indiranagar, - -
Bangalore=560 038,

. Dated:~

; S TMAY 1994

APPLICATION NUMBER: 779 of 1993.

APPLIGANTS: - RESPONDENTS: _ -
e _'New Delhi. °

-
‘ . ~ . .

1. Sri.G.R.Ramésh,Advocate,
.. No.55,Railway Parallel Road,
- Kumatrapark West, Bangalore-560 020,

2. Sri.M.S.Padmarajaiah,Senkor C.G.S.C.,

f-

Highg Court Building, Bangalore-1. - ) ~—

b s

Subjecﬁ; Forwarding ef -copies' c¢f the ‘Crders passed by—the -
‘Central administrative Tribunal,Bangalore.

_Please find. enclosed rerewith a copy of the WRDER/

STAY. “RDER/INTERIM .ORDER/,-passed by this Tribunaliin:the above =

S N L B A
- | JUDICIAL BRANGHES.

. _mentioned application(s) on

Sfi..R.Ch‘e','Lu—varaj “v/s. Secretary,M/o.Hunan Resources _'Devéloﬁrhent,

. Sneni e -
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" DATED T'“IS;T-HE' 'Ti',::métvtum DAY F :w’r,r:assa '

l - m. JtﬁTICE o.x. smamum. VICE cmmmu
: m. Ve anmmsumn. m:naea (A)

r

gar. R+ Cheluva Raj
:S/0. Sri Rangaiah
iAgad 44 years
'Youth Co=ordinator -
iNehru Yuva Kendra
IChickmagalur, ees Applicant

i(By Shri G.R. Ramesh, Advaocate)
: ve.
Whe Secretary - :

Ministry of Human Resgurce

- Davelopment, Department of
:onuth Affairs and Sports,

Shastri Bhavan, New Delhi-1, oo Respondent

X ' (By shri m.S. padmarajajah, ‘SeC.GeSC.)

g

TR . 0O R DER

I ' i (mr. Justice P.K. Shyemsundar, Vice Chsirman)

o : ‘ - Heard both sides at the stage of admission. This
A o &at‘ter pertains to the fixation of the applicant's pay in
an Inatitution called nehru Yuvaka nandra, which ‘he c1a1ma

1a a Centrel Govermment otgapisation. The appltcant'c

; B éﬁptesentatioﬁa controvetfing.the flxation of pay at that
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Institution hes bsan of no svail. He has hence, epproached

éhis Tribunal for relisf,

A Learned Standing Counsel takes objection on the

aintainability of the application contending inter alis ths

titution dapa:tmaax is 2 raegistered society and is also ons

not notified under Section 14 of the Administret;va Tribunals Act.

;
:

Although it may seen the institution has 8ll the appearancs of
: : i
i
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o Gevernment controlled orgemisation, but tn its Gore it : "
is purely a oinbi;'izéia%eréd socisty xegidtoredinéQQr‘Tho
Societies aogzettét1§h Act and hence urges thet we hsve no
jurisdiction. At this stage, Mr. Ramesh, learnsd counsel for

the applicant tells us that the personnel who are working in

the socisty are all paid from the Union Govermment. But that
circumstances alone will not cloth us with jurisdiction to
Anvestigate into this controversy beceuse prima facie ths
institution which the applicant is presently serving is a
Registered Socisty eimplicite and the fact that it is funded by
the Union Government will not bestow jurisdiction on us to &oal
with every adminiattagive matter arising:thergin. when confronted
with this situation, mr, Ramesh took some time to reflect over

the situation and if possible to‘tqma ﬁp with somo chgr’

material that would rebut the contention put forward by the

lsarned Standing counsni. Today, he tells us that his investigation

" have not yielded eny resylt. Therefore, the applicant has little

material to contradict ths in 11§1nae objection regarding
maintainability of this apﬁlicatj.ono We take note of the
’eubmiséion of mr. Remesh and also on our own find that the
controversy herein is one touching a régisterad society and although
the applicent is presently an employes of the society having

‘been dgputed from the State Govermment, but ndtuithsténdlﬁg all
this, wa have no jurisdiction in this matter. Accordingly, we
direct this application to be returnad te the éppiicant or his
counssl so that they may take appropriate steps to present it bafore
a8 proper forum and seek relief in the metter., It is ordered

accordingly., No order as to costs, Ths applicant will tske back
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tl.ho pspero and proaant tho saao bof.ro an apptopuato

forum within one nonth «fton the date ol’ tecaipt of
this-order. o
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(V. RAMAKRISHNAN) (p
o Ko SHYAMSUNDAR
. MEMBER(A) ~ VICE CHAIRMAN )

smlou OFFICER. l
CEXTRAL ADMINISTRATIVE TRIBUNAL
ADDITICHAL RENCH
" BANGALGRE
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